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felection for the post of Asslstant

§997. SHRI RAM PRASAD DESH-
MUKH : Will he Minister of INFOR-
MATION AND BROADCASTING be
Pluscd to refer to the reply given to
Jnstarred question No. 3324 on 13th
July, 1977 regarding selection for the
p2:tof Assistant Station Direcior through
U.P.S.C. and state :--

(2) the mames and the Division secured

by the five persons mentioned in their
graduation ;

(b) whether the minimum educational
qualifizations for the post of Assistant
Station Director is B.A. (2nd Division):

{c) if so, the grounds for relaxation to
these person: in the minimum quali-
fication ; and

(d) whether Government would like to
review their cases ?

THE MINISTER OF INFORMATION
AND BROADCASTING SHRIL. K.
ADVANI ) : (a) The following five
person: are simple Graduates with the
Divisions secured by them indicared
against each :--

AUGUST 8, 1977

S.No. Nama Division
Secured

(1) Shri Nztra Singh Rawat . III

(2) Shri P. S. Rangachar .11
(3) Smt. A. Sivaraman . |
(4) Shri B. Thanmawia . . III
(s) Shri Rattan Singh . I1Y
(b) Tn= minimum educational

Q wification prescribed for the post of
Asistant Srazion Director is ‘Degrec
of arecognised University or  equivalent,

(c) and (d). Do not arise.

Rent for area under Army Occu-
p.tlonin]ummubivhionof]&l(

5908. SHRI BALDEV  SINGH
JASROTHA : Will the Minister of
DEFENCE b= pleased to state *

(a) What is the total area under the
Army occupation and defencs _p_er_sormel
T:1il-wise , in Jammu Division of
J. & K. State ;
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. (b) whether hundreds of landlords
are not paid rent for number of years and
rumber of such cases ; if so; whether

it 1s undsr active consideration of the -
Ministry to make payments;

(&) whear tanilords are d>manding
mor: rant wich thay are entitled to
a::371ing to th: chang:d circumstances; |
and whsther it i« un {ar the active con-
sidrration of th: Ministry to  acquire
such land

(d) whether 1t is also under th~ active -
¢i»iideration of the Dafence Ministry
to mik: pavment for compsnsation  to
la'l:l'_'»-i\' w1de land has sinc: been
acquired for Defence purposes. bur not
paid ; and '

(c) if so, within what time such pay- -
ment is to be made ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (2} The
t ‘tal area “f private lands in Jammu
Divisin occupied by the Army is 13883
acres. It will n-t be in Public interest.
to give the Tehril-wise break-up.

(0) Acc rding to available inf rmoticn,
there are 59 ¢ ses ¢ f requiitioning where
payment of rent/rental compemation is
held up £ r want «f finalisation of hiring
arrangements comoletion: £ requi ition-
ing pr.-cedurcs. Each such case mry in-
clude 'ne r m re persons. In addition,
payment < f compensation for 360 ocres
required for certein schemes is clco to
be finalised. The 1 .cal Military Lands
and Cantnments auth: rities are pre gress-
ing thicse cases.

2¢Y Tt is « fact thet the landl rds are-
dem:nding m re rent. Incrcases in rent-
payable for requititi ned linde arc to be
reguloted under the provisions cof the
J.& K. RAIP Act1968 und as and whep
rental ¢ mpensacions zre revited by the
¢ mpetent civil auth rity under the Act,
requisite payments will be 2rranged.

Intha cae ~f hired lands rent is being.
paid in acc rdance with the hi_rinp agree-
m:nats already enfered inte, Itis prop sed.
t» acquire gradually ll lands which are
required 01 long term basic,

(d) and (). About 600 acres of le_md
f11s :lready bren scqdired. Payment will be-
mide as and wizn the award is given by
the ¢ 'mpetent civilarth ritics prescribed
under relevant legislatione.





